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CHHATTISGARH ACT
(No. 14 of 2003)

THE CHHATTISGARH STHANIYA NIDHI SAMPARIKSHA (SANSHODHAN)
ADHINIYAM, 2003 ) )

An Act further to amend the Chhattisgarh Sthaniya Nidhi Sampariksha Adhiniyar,
1973 (No. 43 of 1973).

Beil enacted by the Chhallisgarh Legislature in the Fifty-fourth year of the Republic of India
as follows :—

Short Tite. I.  This Act may bc called the Chhattisgarh Sthaniya Nidhi Sampariksha (Sanshodhan)

Adhiniyam, 2003,
Cammencsment. 2. This Act will apply to the whole of the State of Chhattisgarh and shall come in to force from
_ the date of i15 publication in the Gazetie.
Arocndment lp Sec- 3, (1 The words "Notified Arca Committee" appearing in sub-scction (&) of section
tlon 2. . 2 of the Chhaltisgarh Sthaniya Nidhi Sampariksha Adhiniyam, 1973 (43 of 1973)

(hereinafiter referred 1o as the Principal Act) shall be omitted.

(& The words “ora Notified Area Commiliee” in provisa (1i) of sub-clause (g) of
section 2 of the Principal Act shall be omitted.

3 The words "Nager Panchayal" shall be added after the words "Nagar Palika
Parishad" of sub-clause (e) of section 2 of the Principal Act

(4) Afier proviso {iit} of sub-clause (g) of section 2 of the Principal Ac, following
shall be inserted-(11i-a) in case of a "MNagar Panchayat—the President”.

(5} In provise (vi) of sub-clanse (g} of section 2 of the Principal Act the words "the
Chairman” shall he substinitzd by the words “the Presidert”,
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Section 3 of the Principal Acl shall be substituied by the following seciion, namely (—

Section 3 (1)—"TThere may be appointed n person to he Director, Local Fund Audit and
Additional Direcivy, Lecz! Fund Audit aud the [ollowing category of officers 1o assist hiny,

namely :(—

2)

1K)

{®

(3}

©)

(7

§)

(2

€

{a) Joint Director, Local Fund Audil.

{h) Deputy Director, Local Fund Audi.

(c) Assistant Director, Local Fund Audit.

) Senior Auditor, Local Fund Audit.

{e) Assistant Auditor, Local Fund Audit.

D Chartered Accountants, as appointed under sub-section (5) of section 3.

The Director, Additional Director, Joinl Director, Deputy Director and the
Assistant Director, Local Fund Audit shall be appointed by the State Governmenl
and the other officers referred 10 in the sub-section (1) shall be appointed by the
State Govemment or such authority as it may direct.

The officers appointed under sub-section (2} shall, within such areas as the
appointing aulbority may specify, exercise such powers and perform such duties
as may be conferred upon or assigred to him by or uader this Acl.

The State Governmeni may, by notification confcr upon any oflicer not below the
rank of an Assistant Direcior of the Local Fund Audit all or any of the powers of

the Director under section R, 9,10 and 11 subject to such restrictions and -

conditions as may be specified in the notification.

The Ditcctor shall appoint Chartered Accountants referred to in clavse (1) of sub-
seciion (1) of section 3, from the panel, approved by the State Government every

year.

The Director shall pay remuneration to the Charlered Accounlants for the audit
conducted by them as per the rates prescribed by the State Government.

The Chartered Acconntants shall excrcise such powers as may be conferred upon
and perform such duties as may be assigned them, by the State Government under
the provisions of the Principal Act.

The words "Noﬁﬁcd Arca Commiltee” in explanation (ji) of sub-section (1-a) of
section 10 of the Principal Acl, shall be substiiuted by the words "Nagar

Panchayat”.

The word "Secretary” in clause (iv-c) of explanation of sub-section (1-a) of
section 10 of the Principal Act, shali be substituted by the word "Chief Executive
Officer",

The word "Commissioner” shall be substituted by the words "Staie Government”
in sub-section (3) and {4) of section 10 of the Principal Act.

For the word "Commissioner”™ in clause (c) of sub-section (1) ¢f section 12 of the Principal
Act shall be substituted by the waords "Board of Revenue™,

Substitutlon of new
section {or section 3,

Amendmeni in Sec-
tion 10.

Amendmenll in Sce-
tion 12.
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Amendment in See- T The words "or the Commissioner” and "or comnmissioner” in secticn 13 ol the
tion 13, Principal Act, shall be omitied.

(7 Forthe word "Coemmussione:' thsub-seciion (i) of seclion 13 of the Priscipal Act,

the word "Board of Revenue" shall be substituted.

(B Sub-section (i1i) of scction 13 of the Principal Act, shall be omilted.
amendment of Sec. B, In Section 14 of the Principal Act the word "commissioner” shall be omilted.
thoge T4,
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CHHATTISGARH ACT
(No. 11 of 2020)

THE CHHATTISGARH STHANIYA NIDHI SAMPARIKSHA
(SANSHODHAN) ADHINIYAM, 2020

Sampariksha Adhiniyam, 1973, (No.43 of 1973).

First Year of the Republic of India, as follows:-

1. (1) This Act may be called the Chhattisgarh

(2)

(3)

Sthaniya Nidhi  Sampariksha
(Sanshodhan) Adhiniyam, 2020.

It extends to the whole State of
Chhattisgarh.

It shall come into force from the date of its

publication in the Official Gazette.

. In the Chhattisgarh Sthaniya Nidhi
‘Sampariksha Adhiniyam, 1973, (No. 43 of
1973), (hereinafter referred to as the -

Principal Act),-

(i). in Section 1, for sub-section (1), the
following shall be  substituted,

namely:-

An Act further to amend the Chhattisgarh Sthaniya Nidhi

Be it enacted by the Chhattisgarh Legislature in the Seventy-

Short title, extent
and

commencement.

Amendment of

the Principal Act.
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"(1) This Act may be called the
Chhattisgarh Rajya
Sampariksha Adhiniyam, 1973."

(i) for the words "Local Fund Audit’,

wherever they occur, the words "State

Audit" shall be substituted.

Amendment of 3. In the Principal Act, in Section 2,-

Section 2.

(i) in clause (a), after the words and

"punctuation "detailed audit,", the

words and punctuations "Test audit,
Pre-audit, Concurrent audit, Post
audit, Forensic audit, Financial audit,

Compliance audit, Risk based audit,

Performance audit" shall be inserted;

and

after clause (j), the following shall
added, namely:-

“(k)“Test audit” means an audit of -

accounts for selected months/
duration and/or financial
transaction . and /or any

schemes; ,

AN
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()“Pre-audit” means an audit before
payment, withdrawal or

adjustment out of a fund;

(m)“Concurrent audit” means an
audit on the spot, either
simultaneously with or soon
after the making of payment,
withdrawal or adjustment out of

a fund;

(n) “Post audit” means an audit after
making of payment, withdrawal
or adjustment out of a fund,
which is not concurrent audit
but includes Detailed Audit and
Test}Audit;

(0)Forensic audit” means an
examination and evaluation of a
firm's or authorities or
individual’s financial records to |
derive evidence that can be used
in a court of law or legal

proceeding;
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(p)“Financial audit” means. an

independent and objective
evaluation of an authority’s
financial reports and financial

reporting processes;

“Compliance audit” means a
ﬁrocess of comprehensive review
with the focus on the
compliance of rules and
regulations prescribed for an

authority;

“Risk based audit” means an
audit style that focuses on the
analysis and management of the
risk of financial irregularities of

an institution;

"Performance audit' mean the
assessment of the attainment of
a Dbody's programs, actions,
operations, management

systems and processes with the

. economy, efficiency and

effectiveness of available

resources;
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(t) “Schedule” means the Schedules

appended in this Adhiniyam,;

(u) “Surcharge” means an amount
for which the director makes a
person liable for loss, waste,
misapplication or
;nisappropriation of any money
or other properties due to his

misconduct or delinquency;

(v)“Accounts” means financial
transactions and all related

records of an authority."

4. In the Principal Act, in Section 7,-

(1)

-2

in sub-section (1), for the words "five
hundred rupees", the words "twenty
five thousand - rupees" shall be

substituted; and

in sub-section (3), before the words

"'why the sanction" and after the

words "show cause", the words

"within thirty days" shall be

inserted.

Amendment of

Section 7.



508 (8) SeefienTg T, i 1 534 2020

Amendment of 5 In the Principal Act, in Section 8-A, for

Section 8-A. sub-section (1), the following shall be

substituted, namely:-

"(1) The annual report of the Director,
State Audit, in relation to the
audit of accounts of the bodies as
referred in Schedules of sub-
section (1) of Section 4 and sub-
section (3) of Section 21 of the
Adhiniyam shall be submitted to
the State Government (Finance

Department).”
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